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: ces Applicants
Anc '

The Superintendent of Post Offices,
Gudur Division, Gudur (NL) =~ 524 101,

The PFostmaster,
Gudur H.C., (Nellcre) - 524 101,

The Director cf Postal Services,
Vijayawade Rogion, Uijayauada-SZD 002.

The Union of lndia repressnted Dy
the Secretary, Ospartment of Posts,
Dak Bhavan, New Delhi - 110 001.

Respondents

For the Rpplicants :  Shri 1.V.V.S.Murthy, Advocat

For tha Respondents & Shri N.h “gyarej, Sr.CG5C
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THE HON'BLE SHRI R.RANGARAJAN :
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, direction is qgiven :-~

R

i

Sri 1.V.V.S.Murthy for the spplicants, ST

W.Satyanarayans for Sri N.R.Deversj, stancing counsel

the Regpondents,

2. There are € applicants in this U.A. They

working &s Extre Oepartmentsl Agents under the contro

Respondsnt No.1. The Fostal Department had introduce

Cycle Best allowsnce abolishing Foot Beat allouance

L3

account of cycle advance., The allouwances bacsuss of
introduction of the cycle beat wae reduced from that
allowance payable to them on the basis of the foot be
The impugned orders Nﬁ.A~15/4 dt. st Gudur (II) thé 2
No.A-13/1B/Rlgs dt. at Gudur (NL)-524 101, the 11.1.9
No,A-15/74 dt,18-8-65, No.H-279, dtu18.8.9g anc Memo
dt.1é,8.95. reduce the allowancas far the period ment
therein. The contentions and the prayer in this U.A.

gimiiar to OA 252/96, uhich was decided on 22-2-96.

standing counsel elso submitted that it is a coveraod

K

"The reduced allowances faor tha applicants
shell be etrfected from the date of issue o
the respsctive impugned orders by Respon-
dent Nop.1 i.,s. the Superintendent of Post

Offices, Gudur Division. The amount if

any recovsred retrospectively for the perig

prior to the issue of the respective

impugned order:, the same shall be paid
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CENTRAL SORINISTR:TIVE TRIBUNAL HYODER: 33D B3ENCH HYDZR- 34D
R,a%mnwff:%rwn ,

ORIGINAL APPLICATION NO. 7

and Lthr cuasa
Dated: -TLJ

Counter Signsd.

Caurt Offics r/Sectlun Officér.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
- AT HYDERABAD
*kkkk
0:A:No: 75/97. . Dt of Becisien: 10-01r97.
K. Masthan Reddy . ‘ .. Applicant.
Vs

1. The Supdt., of Post Offices,
Gudur Division,Gudur-1/

2. The Postmaster,
Gudur H.O.({(Nellore)-1.
o N
3. The Director of Postal Services,
Vijayawada Region,
Vijayawada-2.

4, The Union of India, Rep.by the

Secretary, Dept. of Posts,
Dak Bhavan,New Delhi-1. .. Respondents.

Counsel for the applicant : Mr.T.V.V.S.Murthy

Counsel for the respondents : Mr.N.R.Devaraj,Sr.CGSC.

CORAM: -

. THE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.)
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‘ORAL CRDER (PER HON'EBLE SHRI R. RANGARAJAN : MEMBER (ADMN

'3. ' In view of the above submission, the followi
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Heard Mr.T.V.V.S.Murthy, learned counsel for |the

applicant and Mr.N.R.Devaraj, learned counsel for |the

respondents.

2. The applicant in this OA is working as EDMC under

the control of R-1. The Postal Department had introduced

Cycle Beat allowance abolishing Foot Beat allowoance
account of cycle advance. The allowancg because of |t
introduction cof the cycle beaE was reduced from that of |t

allowance payable‘to him on the basis of the foot bea

The impuaned ordevr Na BA_1R /27 Aakrad 90 AA QA faareemeee—— -
the OA),ﬁ_reduced.the allowances for the period mention

therein. The contention and the prayer in this OA h
similar to OA.717/96, which was decided on 19-06-96. Bp

the sides agree that it is a covered case.
direction is given:- .

The reduced allowances. for the applicant shall
effected from the date of iésue of the respective impugn
order by R-l1 i.e., the Superintendent of Post Office
Gudur Division, Gudur. The amount if any recovér
retrospectively for the period prior to the issue of t
respective impugned order, the same shali be paid back
the applicant within a perjeé/of three months from the da
of receipt of a copy of th%g order.

4, The OA is ordered. accordingly at the admissi

o 7 ’ Mo
Dicated in the Open Court.

.JAI P AR) (R. RANGARAJAN)
7
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elf. No costs.

bated : The 10th January 1997 /
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Copy tote- |
1, The Supdt of Post foiceé. Gudur Division, Gudur,
2;"The postmaster, Gudur .

3.~ The Director of Po@tal Services. Vijayawada Regian.- ~
Vi hi ayawar}a .

4, The Secretary, Dept. of Posts, Union of India, Dak Bhavan,
New Delhi._

5, One copy to sri. T.V.V.5, Murthy. advocate, CAT, Hyd.

”~ . - - PN - .

7,1 One qopy‘to Library.fca?. Hyd,

8, One spare COpY.

Rem/-




Py

TYRED BY CHECKED B8Y
COMBARED BY . APRROVED 8Y

THE CENTRAL 40 ?‘III‘JISTR TINE TRIBUNAL
HYJER: B3 BENCH: HYDER{34AD

THE HON'BLE 3HRI R.RANGIR:J4N: M(A)

AND

THE H0i'BLE SHRI B8.5.3+1 PARAMISHJAR:
' m{3J)

DaTED: | ‘M]\qﬁ’

8edor7/ Judgemant

R.P/C.B A o

| ia |
0.4 .10, f7§Tq7:

- =

aam19[50 147 INTERIN DIATCTIONS TS3UZD
D

DISPI5:D CF WITH DIRECTIONS
D15
DIS}IS3ZD 18 WITHORAUN -
DISMISIID % DEF-ULT

OROEZREZD/REJIECTED

"Jgg;eﬁﬂzﬁ_as TQ CO5TS.

11 COURT  YLKR

iil Taﬂﬂmﬁ:sa& : -
Cenlrd Administeetive Triban

‘:;.qr"' ID. sppTER
- 1 aTIAN9

§
l

s ' Fama™ =qrrdE -
HYDE“ABADIENC 3

S st

wd





